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Non-Amendment of Rules by Delhi

Administration regarding the pecun-

fary benefits admissible to teachers
of aided schools

}52. SHRI DEBA PRASAD RAY:
Will the PRIME MINISTER be pleas-
ed to state:

(a) whethey it is g fact that under
the Delhi Education Act, teachers of
aided schools are entitleq for all the
pecuniary benefitg including  house-
building advance, as are admissible to
Government Schoo) teachers;

(b) whather it is a fact that the
Union Ministry of Law and Justice
haq directed the Delhi Administration
to_ amend the relevant Rules in line
with the provisions of the Act 3-4
years back; and ’

(c) if so, the reasons for not am-
ending the Rules despite the direc-
tions of the Ministry of Law and Jus-
tice to Dizlhi Administration?

THE MINISTER OF STATE IN
THE MINISTRY OF SCIENCE AND
TECHNOLOGY (PROF. M. G. K.
MENON): (a) Under Section 10(1)
of Delhi Schoo] Education Act, the
Same pay scales, allowances, pension
, gratuity and Provident Fund facilities
are available to teachers of aided and
unaided recognised schools as are

available to teachers in Government
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schools; but house building advance
is not covered within its ambit.

(b) Delhi Administration had ini-
tiated amendments to the Delhi
Schoo]l Eduaction Rules, 1973, which
included amendment of Rule 125 so
ag to provide for house building ad-~
vance to ‘employees of recognised
private schools. On reconsideration,
on account of financial constraints,
difficulties in recoveries from teach-
ers of private schools and legal prob-
lems in making property mortgages in
favour of the President of India in
respect of loans advanced to such tea-
chers, the Delhi Administration has
dropped the proposal.

(c) Does not arise,

Uniformity in the Pensions
153. SHRI MURLIDHAR CHAND-

RAKANT BHANDARE: Will the
PRIME MINISTER be pleased to
state;

(a) whether Government’s atten-

tion has been drawn to the demands
made and the deliberations held on
the 9h December, 1989 a¢ the 34th
Annual Genera] Conference of Bharat
Pensioners’ Samaj, ag reported in the
press on 10th December, 1989; and

(b) if so, what steps have been ta-
ken and those which are being con-
templated and the decisions since .ta-
ken to meet their demands, espe.cxal—
ly the one for bringing about unifor-
mity in thiz pensions and allowa}n’ces
drawn by different persons retiring
from the same rank and stage, mere-
ly on account of the year of their re-
tirement?

THE PRIME MINISTER AND THE
MINISTER FOR PERSONNEL, PUB-
LIC GRIEVANCES AND PENSIONS:

(SHRI VISHWANATH PRATAP
SINGH) : (a) and () P'ress
reports relating to deliberations
of the 34th Annual Gene-

Conference of Bharat Pensign-
erg’ Samaj have come to the mnotice
of Government, The pension stl:uC-
ture of Central Government pension-
ers. both past and future, was.rev1ew-
‘ed"an,d orders were jssued In -198'7
in the light of the Tecommendations
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of the 4th Centra] Pay Commission.
Any future review by the Govern-
ment of any retirement benefits will
lake into account the demands and
suggestions made by various pension-
ers’ organisations,

Protection of rhinos

154. SHRI MURLIDHAR CHAND-
RAKANT BHANDARE: Will the
PRIME MINISTER be pleased to
state:

(a) whether it is a fact that rhinos
is a threatened species; and

(b) if so, what steps have been ta-
ken and schemes drawn upto protect
and promote the species, indicating
their number in 1960, 1970, 1980 and
at present?

THE MINISTER OF STATE IN
THE MINISTRY OF ENVIRONMENT
AND FORESTS (SMT. MANEKA
GANDHI): (a) Yes, Sir.

(b) (1) The steps taken to protect
and conserve rhinos are given be-
low:—

(i) The rhino has been placed in
Schedule I of the Wild Life (Pro-
tection) Act, 1972, thus giving it
maximum possible legal protection;

(ii) A Centrally sponsored sche-
me has been formulated for conser-
vation of rhinos in Assam for ex-
pansion and better protection and
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management of the rhino habitats.
The scheme includes creation and
maintenance of additional protec-
tion staff and infrastructure like
purchase of elephants, vehicleg and
equipment, construction of roads,
survey and acquisition of lands, re-
wards to informers, anti-flood me-
asures, etc.

(iii) Centra]l assistanc is given
under the Centrally sponsored sche-
me of Project Tiger and Assistance
for development of national parks
and sanctuaries, to the national
parks and sanctuaries, some of
which contain rhinos also.

(iv) Under the Centrally sponsor-
ed scheme of control of poching
and illegal trade wild-life, assist-
ance is given to the State Govern-
ments of Assam and West Bengal
to take measures against poaching
of rhinos.

(v) Five rhinos have been trans-
located from Assam and four from
Nepal in 1984 and 1985 respective-
ly to the Dudhwa Tiger Reserve in
Uttar Pradesh with the aim of es-
tablishing as alternative home for
the species.

(2) The estimated population of
rhinos in India in different yearsg is
given in the statement appended.
(See below).

Statement

Estimate of rhino population in Different years

State

Assam

West Bengai

Year Estimated populaticn

1966 400 (Kaziranga)

1972 658 (Kaziranga)

1978 939 (Kaziranga)

1986 1080 (Kaziranga)

1989 1395 (Kaziranga)
1500 (Whole State)

1960 76

1970 88

1980 30

1989 39

EP Gee had estimated the rhino populaticn cf India in 1958 as 422. PD Stracey haé

estimated the population in 1960 as 35C,



